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706 THE HIMACHAL PRACESH WAR AWARDS A CT, 1972
(ACT NO. 9 OF 1972)

[Received the assent of the Governor on the 20th April, 1972, and was
published in R.H.P. Extra., dated the 21st April, 1972 at P. 408--411].

An Act to empower the Himachal Pradesh Government to award Jagirs to
parents, whose children have served in the Armed Forces during the emergency
declared under Article 352 of the Constitution of India on the 26th October,
1962, or are serving or have served in the Armed Forces during the emergency
declared under Article 352 of the Constitution of India on the 3rd December,
1971, or were enrolled or commissioned for service in His Majesty’s Forces
during the Second World War.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-third Year of the Republic of India as follows —

1. Short title, extent and commencement.—(1) This Act may be called
the Himachal Pradesh War Awards Act, 1972.

(2) It extends to the whole of Himachal Pradesh.
(3) It shall come into force at once.

2. Definitions.—In this Act, unless there is anything repugnant in the
subject or context,—

(a) ‘eligible person’ means— -

(i) acitizen of India ordinarily residing in the State of Himachal Pradesh,

(a) who is the father, or, where the father is dead, the mother,
of the only son or only child who has served in the armed
forces of the Union during the emergency declarcd by the
President of India under Article 352 of the Constitution
of India on the 26th October, 1962, or who is serving or has
served in the armed forces of the Union during the emer-
gency declared by the President of Jndia under Article 352
of the Constitution of India on the 3rd Deccember, 1971,
but does not include a person who has for such reasons
already received a land grant or other award from the
Government of Himachal Pradesh or the Government
of the State of Punjab as it existed before the re-organisa-
tion in the year 1966; or '

IFor Statement of Objects and Reasons, See R.H.P. Extra., dated the 19th April, 1972,
Pages 374. This Act replaces, the H.P. Ordinance No.1 of 1972, published in R.H.P. Extra.,
dated the 25th February, 1972, Pages 85__188. :
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() who is the father, or, where the father is dead, the mother,
of only two sons or only two children both of whom have
served in the armed forces of the Union during the emer-
gency declared by the President of India wunder Article
352 of the Constitution of India on the 26th Qctober,
1962, or both of whom are serving or have served in the
armed forces of the Union during the emergency declared
by the President of India on the 31d December, 1971,
but does not include a person who has for such reasons
already received a land grant or other award from the
Government of Himachal Pradesh or the Government
of the State of Punjab as it existed before the re-organisa
tion in the year 1966; or

4 (¢) who is the father, or, where the father is dead, the mother, of
three or more children who have served in the armed forces
of the Unionduring the emergency declared by the President
of India under Article 352 of the Constitution of India
on the 26th October, 1962, or who are serving or have served
in the armed forces o1 the Union during the emergency
declared by the President of India under Article 352 of
the Constitution of India on the 3rd December, 1972,
but does not include a person who has for such reasons
already received a land grant or other award from the
Government of Himachal Pradesh or the Government
ofthe State of Punjab as it existed before the ne-organisa-
tion in the year 1966; or

(ii) a citizen of India ordinarily residing in the State of Himachal
Pradesh who is the father, or, where the father is dead, the
mother, of three or more children who having been at any
time enrolled or commissioned in forces which, before the
15th August, 1947, were referred to as His Majesty’s Naval,
Military or Air Forces or in the Forces maintained by any

. of the Indian States comprised in the State of Himachal
Pradesh and who were liable to serve wherever required and
have actually, served in any of the said forces during the Second
World War, but does not include any person who has, for
such reasons, already received land grant or other award from
the Government of Himachal Pradesh or the Government
of the State of Punjab as it existed before the re-organisation
in the year 1966 or the Government of any Indian State
aforesaid.
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(b) ‘Government’ means the Government of Himachal Pradesh.
(¢) ‘War Jagir’ means a Jagir granted under this Act.

3. Creation of War Jagirs.—Notwithstanding anything contained in any
other law for the time being in force, the Government shall have the power to
grant to a person a War Jagir of the valuc of —

(@) one hundred and fifty rupees per annum if he is an cligible person
within the meaning of sub-clause (i) of clause () of section 2;

(b) one hundred rupees per annum, if he is an eligible person within
the meaning of sub-clause (ii) of clause (@) of section 2:

Provided that if the eligible person within the meaning of—

(i) sub-clause (i)(c) of clause (a) of scction 2 has more than three
children who have served or are scrving in the manner referred to
in the said sub-clause, an additional amount of fifty rupees
per annum may be granted for every such child exceeding three;

(i) sub-clause (ii) of clause (@) of section 2 has more than three child-
ren who were enrolled or commissioned and were liable to serve
and have actually scrved, in the manncr referred to in the said
sub-clause, an additional amount of ten rupces per annum may
be granted for every such child exceeding three :

Provided further that for the purposes of determining the elgibility of a
person to the grant of a War Jagir under sub-clause (i) of clausc (@) of section
2, no child of such person who has already made him cligible to the grant of
a War Jagir under Sub-clause (/i) of ‘that clause shall be taken into account.

4. Tenure of War Jagirs. ~-A War Jagic shall, unnless germinaged wholly
or partially for breach-of any condition imposed under section 5, be  tenable
for the life-time of the grantee, but Government shall have power o
terminate or reduce it if the granice subsequently receives a land grant or
other award the same ground on which the War Jagir was granted to him :

Provided thos o War Jagir granged g0 an eligible person, being the father,
shall, on the death of the fagher, be tenable for life-time of the mosher.

5. Power to attach condition to enjoyment of War Jagirs.—The
Governement may atiach such conditions as it may deem fit 8o the enjoyment
of any or all War Jagirs, and such conditions shall be communicated to the
grantee ay the time when the grant is made to him.
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6. Exemption of War Jagir from attachment.—No War Jagir shall be
iiable to seizure, attachment or scquestration by process of any court at the
fnstance of a creditor forany demand against the grantee,orin satisfaction
of a decree or order of any court.

7. Savings.—Nothing in this Act shall be deemed to affect the provision
of the Pensions Act, 1871 (23 of 1871) or of the Government Grants Act,
1895, (15 of 1895) so far as they are applicable $o War Jagirs.

8. Certain questions to be referred to Government for final decision,—
If any question arises under this Act—

(a) whether or not a person is an eligible person, or

(b) whether or not a grantee has committed breach of any condition
fmposed under section 5,

such question shall be referred to the Government whose decision
thereon shall be final and conclusive and shall not be liable to
be called in question in any court.

9. Repeal and Savings.—The East. Punjab War Awards Act, 1948
(22 of 1948) as in force in the areas added to Himachal Pradesh under section
5ofthe Punjab Re-organisation Act, 1966, (31 of 1966) and the Himachal
Pradesh War Awards Ordinance, 1972 (1 of 1972) are heieby repealed :

Provided that the repeal shall not affect—

(@) the previous operation of any such law so repealed or anything
duly done or suffered thereunder ; or

(b) any right, privilege, obligation or liability acquired, accrued or
incurred under any law so repealed ; or

(c) any investigation, legal proceeding or remedy in respect of any
such right, privilege, obligation or liability as aforesaid;

and any such investigation, legal proceeding or remedy may be instituted,
continued or enforced as if this Act had not been enacted :

Provided further that subject to the preceding proviso, anything done or
any action gaken under the Act and the Ordinance so repealed, so far as it is
consistent with this Act, shall be deemed o have been done or taken under
the corresponding provisions of this Act.
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the Dr. Yashwant Singh Parmar Usniversity of Horticiliure and Forestry,
Solan Statutes, 1987 (Fourtegnth Amendment), 1994,

(2) It shall come into force with immediate effect.

2. Addition of Statute 23.6.—The following addition shall be made
under Chapter XXIII.—

Addition of Statute 23.6:

Rules regarding prohibition of ragging.—No persom shell practise
ragging in any form within or outside the premiscs of the University. The
action against any parson involved in ragging shall be as prescribed in the
regulations..

Amendment of Statute 5.6.—(1) The cxisting provision of the Statute
5.6(1) shall be substituted as under:-— L .

The scale of pay of the posts of grade A, B, C and D employees
of the University shall be as prevalent at present.. Condjticns and
rijos for the release of higher scajos of pay, for ‘admissibility of

“special pay and otherallowances to the employces shall be the same
as applicable from time to time to the employees holding corres-
ponding posts in the conterned department of the Himachal
Pradesh Govermment with' which the present scales have been
equated. For example, for the ministerial staff including drivers
the scales will correspond -to the Secretariat staff of the Himachal
Pradesh Government, for the scales of posts in the Estate Cell
with the Public Works Department and for Technical staff with
the Department of Agriculture/Horticulture/Forest/Fisheries/

.. Animal Husbandry/Educatibn. or where the University has

‘evolved its owipay scalss 'the sane will be revised by kédping in
view the relative position'df the pré-févised scales. Tha rates of
local allowances shall be as admissible to the State Govern-
mant servants at the cohderned ‘statiofis: of posting, However,
the relezse of higher scales or allowances will not be automatic

_consequent: upon 2 revision in the State Government, but
shall be subject to the approval of the Board of Management.

—t e it —— e — g =

(R.H.P, dated 5-11-1994; p. 1690) ~

THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT)

T, 1994

(Act No, 10 of 1994y

(Received the assent of the'Governat, Himddhal Pradesh, on Tk Muy
1994 gud was published in Hindi.and English in R.H. P, Exira, dated
. 27-5:1994, at pages 1175 :ard1176).. IR

(. An At furiher to armend thé. Hiimachal Pradesh War Awards. Act, 1972 (Act
o No.®-of1972). . . .o Lo

" ;2. Passed it Hindi. by, the the Himnchial Pradesh Vidban. Sabhe _for -statement
of Objects and Réasons se¢ R.H.P. Extra., dated 15,3-1994, p. 284 and 286.
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BE it onacted by the Lagisiative Assambly of Himacha] Pradesh in the
Forty-fifth Year of the Republic of India as foliows .

1, Short title and commencement—(1) This Act may be calied the
Himachai Pradesh War Awards (Amendment) Act, 1994, .

(2) Itshall by desmed to have come into force with offect from the Ist
day of January, 1993, .

2. Amendment of section 3,—In section'3 of the Himachal Pradesh
"War Awards Act, 1972 (Act No. 9'of 1972), ,

() iu clause (a) , for the words “throe hundred”, the words - “six i
hundred™ shall be substituted ; ) :

A ' - . a T . P

(i) inclause (b}, for the words “‘two hundred”, the ‘words “four
hundred” shall be su bstittltcd ;and

-i.' - (fify in paras (1) and (ji) ofthe first pxqi’isc}",' for the words  ““one
o v h".n‘lre_f'.” and “tWan[y‘-’, the words :ltwo‘.hundrcd:, and “forty”
At _-shall'g@;pdg:tdily be substituted, - R 3

‘RUEES s
i-:._\'.’ = ‘I:(. r Ijndcr -' SRRPU I_ :
© . THE PUNIAB'EXCISE ACT, 1914 )
. e -HimcmL PnanﬁﬂmdSE Boﬂﬁéri WAREHOUSE
.'Afi".'_:. U AMENDMENT OF RULES - .
. Ceg | . .

vi{lssied and " published in R.H.P.-Extra., dated 31-3-1994, p. 547.548)
P R [ . L L -

EXCISE AND TAXATION DEPARTMENT ~ .7,

.
FE

_NOTIFICATIONS

I..r;_,..-.:I,’.‘:_‘—;-,--.\' R o s
U

T Shimla2, i

P [ L T .
T L

3lst-‘March, 1994

el ey

No. 7-58/93-EXIN-5788.—1n exercise of "the powers confersred by sec- '

Jion 59-of the . Punjab Excise Act, 1914 (1 of 1914), as inforce in the areas !
.cyiptisedin’ ‘Himachal Piddesh 'immediately “beforé lst November,
*1966 arid the territories transferred to Himachal Pradesh under section 5 of
the Punjab Re-organisation Act, 1966 (31 ‘of {1966") and byivirtue ' of the
powers of the Financial Commissioner, conferred on me under section 9
2 Of £hg $aid :Act, read with thé Himachal Pradesh (Excise Powers and Appeai)
Orders, 1965, as amended from time to time, I, V.K. Bhathiagdr, Excise
and Taxation Commissioner, Himachal Pradesh, hereby make the-following
Taigidments in the’ Himachal Pradesh Bxtise-Bonded - Wrehouse Rules,
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2. Amerdment of section 3.

THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT)
ACT, 1998

(ACT NO. 13 OF 1998)!

{Reeeived the assent of the Governor on 21.8.1998 and was published both
Hindi and English in R H.P, Extra., dated 24.8.1998, p.3193-3196).

An Act further to amend the Himachal Pradesh War Awards Act, 1972
(Act No.9 of 1972).

BE it enacted by the Legislative Assemably of Himachal Pradesh in the
Forty-ninth Year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Acl may be called the
Himachal Pradesh War Awards (Amendment) Act, 1098,

(2) 1t shall be deemed to have come into force with effect fram the Ist day
of April, 1998.

2. Amendment of section 3.- In section 3 of the Himachal Pradesh War
Awards Act, 1972 (9 of 1972),-

()  wnclsue (a), for the words “six hundred”, tle words “nine hundred”
shall be substitnted:

(it)  nclsne (b), for the words *four hundred”’, the words “six hundred”
shall be substituted; and

(itf) in paras )i) and (it) of the first proviso, for the words “two
hundred” and “forty”, the words “thrce hundred” and “sixty”
respectively shall be substituted.

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.FLP. Extra., dated 6.7.1998, p.2456 &2458.
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AUTHORITAVE ENGLISH TEXT
Act No. 10 of 2020

THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT)
ACT, 2020

(As ASSENTED TO BY THE GOVERNOR ON 26'" OCTOBER, 2020)
AN
ACT
further to amend the Himachal Pradesh War Awards Act, 1972 (Act No. 9 of 1972).

Be it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-first Y ear of
the Republic of Indiaasfollows.—

1. Short title—This Act may be called the Himacha Pradesh War Awards
(Amendment) Act, 2020.

2.  Amendment of section 3.—In section 3 of the Himachal Pradesh War Awards Act,
1972 for the word “five’, theword “seven” shall be substituted.
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